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Shn A. KPatiiiçMernhertudJ 

1{oard Mr. N.RRoutray, Ld. Counsel tbr the 

ppbr.ants and Mr. M .K .J.)as, Ld. Co!insel appearing 'or the 

RespondentRai1ways. 

Apphc:.ant 'No. , widow of" the deceased .Raiway 

servant, has fikd this 0. A. under Section 19 of the 

Adrni'rnstratwe Tribunals Act, 1985 seeking compassionate 

appointme:nt rn favour of her son (Applicant No:2) It is the 

case of the applicants that aIthouh they have sithnitied a 

detailed representation to Respondent No.2, no decion has 

yet been taken. 

Respondents have already tiled their counter on 

02.052011, In paragraph 27 of the couiitcr, Respondents have 

stated that Regardthg appointment case of Sri Ahhina Kumar 

Jcna s/o late Narsinghaiena on ccvrnpasionate ground 'is row 

L 



'2 
4 	In our vcw, by now the process of 

vt niition/mv tga$nivould ha .. 	er and as per the 

ai1way Boards intrtwtions the case of the applicant for 

compassionate appointment would have received 

consi.derati.o.. I avrng heard Ld. Counsel for the parties, we 

direct Respondents to consider the ease of the applicants and 

take decision based on their verification and the parameters 

laid down. regarding conipassionate appointment within a 

period of three months from the date of receipt of a copy of 

this order and infxrn thec app) kants through a reamed order. 

WWI he an i. 	 and directioii. the 

stands disposed of. 


